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12.31 hrs. 

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-

MENT (AMENDMENT) BILL 

MR. DEPUTY SPEAKER: Now legis-
lative business. 

Bills tor consideration and passing. 

Shri Bbishma Narain Singh. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUB-
BAlAll): Sir, I beg to move:• 

"tllAt the Bill further to amend the 
salary, Allowances and Pension of 
Members of Parliament Act, 1954, be 
taken into, consideration." 

According to Section BA of the 
Salary, Allowances and Pension of 
Members of Parliament Act, 1954, a 
person' who has served for a minimum 
period of 5 years as a Member o! 
Parliament is eligible to the grant of 
pension. In 1981, ~h  Act was amend-
ed to provide pension even to a per· 
son whose qualifying period for a 
period o! 5 years fell short of not more 
than 60 days.· 

Sub-section (3) of Section BA of the 
Act puts a restriction on the grant of 
maximum amount of pension to a 
Member of Parliament if he is also 
entitled to any other pension from the 
Central Government or any State 
Government etc. Where the amount of 
pension to which he is entitled 4nder-
such law or otherwise is equal to or 
in excess of that to which he is other-

•Moved with the Recommendation of the President . 
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wi e entitled, such person is not entitl-
ed to any other pension. 

I:f the amount of pension is less than 
that to which he is entiled as ex-MP, 
he is entitled to pension under that 
sub--section only of an amount which 
:falls short o! the amount of pension 
to which he is oherwise entitled. 

The Swatantrata Sainik Samman 
Pension Scheme provides !or the grant 
of pension t o freedom fighters in re-
cognition of their service and sacrifice 
for the cause of the country's freedom. 
Most of the member s and ex-Member s 
are qualified to receive this Samman 
pension. However, in view o:f the res-
triction placed in sub-section (3) of 
section 8A of the Act, many of the cx-
MPs are deprived of this benefit. A 
demand has been made on the floor of 
the House as well as outside that the 
ex-MPs should be gr anted both these 
'pensions that is, as ex-Members of 
Parliament and as freedom fighters. 
In order to r emove this difficulty, the 
proposal was  examined as to whether 
the change in nomenclature o! the 
Swafantrata Sainik Samman Pension 
Scheme could  help them to draw both 
the i ~  The Law Ministry opin-
ed that any change in the nomencla-
ture in the Swatantrata Sainik Sa!'Ilman 
Pension would not change its nature 
and it would continue to be a pension. 
1 t was suggested by Law Ministry to 
consider the feasibility of amending 
the Act. Hence this Bill. 

Although the exact number of bene-. 
i i~ri  is not known, it is hoped that 
about 200 to 250 ex-MPs who are free-
dom fighters are likely to be benefited 
by this amending Bill. It is estimated 
that this provision would involve an 
expenditure of Rs. 7.50 lakhs per 
annum. 

The G ~r  feel that the pen-
sion payable to ex-MPs who are 
freedom fighters under Swatantrata 
Sainik Samman Pension Sheme, is 
really for the purpose o! honouring 
those who participated in the freedom 
struggle. 

I feel and hope that the provisions 
of this Bill would receive unanimous 
support from all sections of the House. 
With these few words, I commend the 
Bill for consideration of the House. 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill further to amend the 
Salary, Allowances and Pension of 
Members of Parliament Act, 1954,,. 
be taken into consideration." 

Now time allotted for the Bill is li-
hours. Shri Sudhir Kumar Giri. .. (In· 
terruptions). 

It is a non-controversial Bill ancl it 
should not take more time. The 
Chair would see that it is finished 
within the time allotted by the Busi-
ness Advisory Committee. 

Shri Sudhir Kumar Giri. 

SHRI SUDHIR GIRI (Contai): Mr: 
Deputy-Speaker, Sir, by this amending 
Bill the Government has expressed ]ts • 
keen desired for giving some mo.re 
benefits to the Members of Parliament 
who were ex-MPs and who were the 
freedom fi,ghte1 s. 

While discussing this Bill, I have ne> 
hesitation to pay my heartfelt regards 
to those who fought against the Bri-
tish Imperialism. M:1ny members, 
many people, lost their lives; they 
risked their lives to get freedom. 

MR DEPUTY-SPEAKER: If you 
were there, you would have .also parti-
cipated in that. 

SHRI SUDHIR GIRI: It may be. 

AN HON. MEMBER: We fought for 
the second freedom. 

MR. DEPUTY-SPEAKER: But, it did 
not last long. 

SHRI SUDHIR GIRI: They sacrificed 
everything and they fought to bring 
about freedom. Here we have got 
political freedom and not economic 
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freedom. I would request those free- SHRI SUDH.IR GIRI: Sir, to remove 
dom fighters who are surviving to re- all kinds of doubts from the Members 
collect whether they fought for their present here, I want to emphasise again 
own interests or for t.he cause of the that I have great regards for those 
whole of the nation ~  I find to- who struggled hard to fight against the 
day that some of the freedom fighters · British Imperialism to achieve free-
are now working on those lines which · dom. I have no hesitation to admit 
can serve their own interests?, 

I do not agree that all of the free-
dom fighters are now thinking on those 
lines. But, some of the freedom fight-
ers who are surviving are looking to 
their own irtterests and not serving the 
interests of the nation or the people. 

SHRI P. VENKATASUBBAIAH: Sir, 
let him oppose the Bill as an Opposi-
tion Member. But, let him not cast 
aspersions on those people who sacri-
ficed everything to fight for the free-. 
dom. 

MR. DEPUTY-SPEAKER: He is not 
-casting any aspersion. 

SHRI SUDHIR GIRI: Sir, I am !·.ot 
casting any aspersion on the real free-
dom fighters. I am only telling that 
there are some freedom fighters. Woul•_: 
the hon. Minister please deny that 
there are some freedom fighters who 
fought for their own interests and who 
have chosen their own ways to serve 
their own interests? Can you deny 

this? There are some freedom fighters 
of this type. 

SHRI P. VENKATASUBBAIAH: One 
who thinks on this line is not a r ~ 

dom fighter. 
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. this, we have achieved political free-
. dom but we have not yet achieved. 
economic freedom. I  w a n t  t o say tb"s 
that without economic :freedom, a vast 
. majority of the people cannot get the 

·.real banefits. 

I would like to point out and 
emphasise the fact that without 
economic freedom, a vast majority of 
the people cannot get r eal benefits. 
They are not benefited at all. For 
· example, the Planning  Commission has 
estimated that about 48.6 per cent 
people are living below the poverty 
line. So, I find that the economic 
: freedom has not yet been achieved. 
We are still on the way; we are strugg-
ling hard to achieve certain economic 
freedom. 

At present the economic situation is 
so bad that i! you take the trouble to 
travel through the villages you will 
find that almost all the people there 
are living below the poverty line. 
S ame is the situation in the villages  o f 
my State. They live u nder sub-human 
conditions. They are not getting eve n 
t wo  square meals a day. There are so 
many people who are unemployed. 
Because of the  Government's credi 

squeeze policy the workers are being 
retrenched. The old agriculturists 
after their life-long suffering are· not 
getting !ood. Widows are also tacii-ig 
the same plight. We are opposing this 
Bill in the light of the present situa-
tion and the former MPs should not 
get another benefit as they want today. 

Sir, in the Statement of Objects anrl 
Reasons it is stated that the G-Overn-

ment is going to honour the freedom 
fighters. There are several ways o( 
honouring them. They may be given 
'Samman Patra' or something else and 
by honouring them in terms of money, 
I think, it will be doing dishonour to 
them because they did not fight British 
Imperialism !or money but they want-
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ed to end exploitation of man by man 
and this objective has not been achiev-
ed so far. So, I would request the 
:freedom fighters to for ~  all these 
things as they are already getting 
pension as an ex-member ot Parlia-
ment to the extent of Rs. ~ or Rs. 
350/-p.m. as the case may be. 

I tehrefore, again humbly pay mY 
heart-felt tributes to the freedom 
fighters and would request .t,hem not 
to insist on getting these benefits. With 
these words I totally oppose this Bill. 
In this connection I want to point ou'f 
when Mr. Daga brought forward a Bill 
to increase different facilities for MPs 
we opposed it but the Press reported 
that aimost all the MPs of all parties 
supported the Bill. So, I want to say 
in unequivocal terms that I oppcse this 
Bill. 
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MR. DEPUTY SPEAKER: •Mr. Daga,. 
he has come with an Amendment now 
before the House. 

SHRl MOOL CHAND DAGA: All 
right, Sir, but he has not included all 
those things which we have demanded. 
We have requested for those things 
along with this Amendment. 

MR. DEPUTY SPEAKER: Anyhow, 

whatever it is, it is. a good beginning. 
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MR DEPUTY-SPEAKER: Mr. Shas-
·t1;1., you can ask the Government . to 
extend the C.G.H.S. Scheme to this 
category of pensioners also as it is 
being extended to retired Government 
.servants. 
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MR. DEPUTY-sPEAKER: I saY 
C.G.H.S. Scheme can be extended to 
'the6e pensioners. 
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MR DEPUTY-SPEAKER: Mr. Shas-
tri, are you going to conclude now? 

SI{RI RAMAVTAR SHASTRI: No. 

MR. DEPUTY-SPEAKER: Then you 
can continue afte r lunch. 

The Lok Sabha adjcmrned for Lunch 

tm Fourteen of the Clock. 

14.10 hrs. 

The Lok Sa.hha re-assembted after 

Lunch at ten minutes past Fourteen of 

the Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 
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MR. DEPUTY-SPEAKER: Now, Pro!. 
Ajit Kumar Mehta may speak. I will 
request every hon. ll/1ember not to take 
more than. five minutes because we 
have got to complete this Bill. One-
and-a-half hours are recommended by 
the BAC ·for this Bill. 

SHRI GIRDHARI LAL VYAS (Bhil-
wara): Extend the time, Sir, it is a 
very important Bill. 

MR. DEPUTY-SPEAKER: It there is 
no r epetition, five minutes time is 
sufficient on a small amendment, on a 
non-controversial amendment. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Anything 
said by a Member sitting, ~ don't 
record. 

q) r ~h  ~  : ;aq IU!e:f 

~~ ,· ifl1T m-u ~ CfiT t:J1l1 mq ft:Cfl"ri 
~ ~ ~  

MR. DEPUTY-SPEAKER: What do 
you want?. 

Sl:llU MANI RAM BAGRI: I said 
that you should remember the name 
ot Mira· Behn. 

MR. DEPUTY-SPEAKER: That can 
be recordea. Only when you sit and 
make a statement, it will not be recor-
ded. 

SHRI MANI RAM BAGRI: Now,  I 
am standing here. 

MR. DEPUTY-SPEAKER: Now you 
have taken my permission. Now it is 
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on record. Otherwise, ·if you talk 
without my permission, it will not be 
on r ecord. 

Now, Prof. Ajit Kumar Mehta may 
start. 
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fighters under the Swatantrata Sai-
nik Samman Pension Scheme is 
really :tor the purpose of honouring 
those who participated in the free-
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~ ~ ~~ 1931 fi i ~ ~  en I 
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srr.; Cf1"{ ~ ~ m i ~ ~  

~ ~ ~  
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~  iti ii ~ mtfi . ~ 
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~ ~ ~ ~ Gr~ ~  e:f ('fr ~ ~ «l1lr 

1ft ~ ~ f"QCf Hl''1' f ll'f.=fw ~G  ~ 

m,. 'IT ..... 

MR. DEPUTY-SPEAKER: What has 
~h  assurance of the Minister got to do 
with this amendment? You expect .a 
reply now; 

ssr) firntr"{r ~~ ~ : ~ 

~  ~ ~ ~~ · ir~ ~ ~ 

~  'qf ~ qq"Cfi'f ~  ~~  

i ~ ~ ~  l{Gfr r~~~ ~ 'Qno:tte-'1' 

m- r~r ~ ?if'f1'i' ~  m i:t ~ r 
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~ ctrr f\q)i iff ~ T :q;if ~ I 
. "' -
~ ~ ~ ifT i ~ f;;ufll ~ ~ 

Cfltf'JlQ) g;fh: \j,,·ci ~~ il m ~~  

Cli1 ~ ffi1T ~ t 
. •' 

~  ~~ i ~rr  ~rG  ~r r~ 

~ , \j.ia m ·it ~ r~~~~ ~~~r 

~ r ~ 1 ~ ~ r  cf.I qcm <r.T 

~  ~ ~ i  ir~ ~i  i rr~ f ;r,mr 
t I ~~~ Gff:q' lf m-1-m ili1' i~ 

~~ ~ ~  f:;rn ~~~ ~ ~ 
t ~  CfiT ~  qrn ~ ~  ~ 

~r ~ ~ \fflefll qM"r ~ ~ 

1ft' mt' ~  ~ I 

~  ~ ~ f11f<1ir1irc ~ ~~ 

'fit i ~~  <f·l1 i~ 
1 
~ <ff'{. 'ilm 

~  ~ ~  Wt{ ~ ~ ~~ 

~ ~  ~~ ~~  m ~ ~ rr@ 
~ i ~ I ~~ ~r  i~  ;iij' ~ ~ 

~ lfil' c:rra a1 ~ ~ ~~i  ~ 

\ii) ~  iii ~  ~ i ~ fefi Gl'iiT I 
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~~  

~ ~ if ~ Q % ~~ 

i i~ ~~ ~ r 

~ ~ ~ ~  ~ ~ ' 
~ ~ ~ «n:1 ~ r  <TiT ~r 

\jj AT i ~ I . 

MR. DEPUTY sPEAKER: You are 
not speaking on the Bill; y.ou are 
speaking on something else. Please 
conclude now. 

~ ftf"{ITT\( ~ ~ ~ : G) ffi';:r 

~ ~~ ~~  r~ ~ I ~  ~~~ 

er- f i i~  Cfi' it[: irt ~ 1 ;:? ., ~ t ~  (ii<f 

~i  <Fr ~ ~  T ~ i  1 

~~ ITTl:fi ~ ~  "lT ~~i  ~  

~ ~~~  

MR. DEPUTY sPEAKER: You are 
making points which have nothing to 
do witb the Bill. These things you 
have to say in your party meeting. 

"li ~  ~ ~ ottHf _: ~  G!Ta' 

~ ~ w ~ ~~ i:t i ~ ~ ~~ 

9;fTif ~ i  ~  ~  ~~ ~ ~ . ~ t 
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~ ~ ij' ~~ ~ ~  ~  f ~  
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tf m rt{{ ~  ~  ~iri i  f ~
~~ « r ~ it. s ~r  ~ ~r~ itcr 
~ ~  r ~ ~  ~ ~ 

il'T i ~ i ~  1l'i"fa ~  i ~ 1 

MR. DEPUTY SPEAKER: We are 

not discussing the Bill as a whole; it 
i! only a particular ·amendment. You 
are a very seni<>r member; you will. 
bave many other opportUnitlea. You 
conclude. Shri Ram Lal Rahi. 

11.ol r~ ~  ~ ~ ~  ~  ~ 

« r~~ iii f ~ tft 0 ~ 0 3;£1<° cref w; 
<fi'T ~~~ 'sf\' ~r r~ i  t_, (\tfcl1 iim: 
~ r i ~  ~  ~ ~ ~~  
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single word abo·ut the r d ~  ii.r ~rri <fl' wr;:fr rrr~  r 
I am not permitting you any more. 
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~ \JfmT ~ f.11" ~ ~ ~~ 
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~  ~ Cl)l ~ ~ rf"@ ~ I 
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MR. DEPUTY SPEAKER: Now the 
Minister will reply. 

(Interruptions) 

MR. ~  SPEAKER: No, no. 
The time ·is over. The Minister ~i  

reply 1-1/2 hours were allotted for 
this Bill and it is over. This is extra 
time. If every member keeps to tin).e, 
this trouble would not arise. ~  

()ther time you can take. Now the 
Minister will reply. I am sorry. Please 
stick to the time ... ,. . (Interruptions} 
No, no, I am not allowng anybody. 
Tlie time is over and now ·the ;Minis-
ter · will reply. . . . (Interruptions) 

~  don't record anything. I am 
sorry. If you want to stall the pro-
ceedings, I am sorry. 1-1/2 hours were 
allotted and already 1-1/2 hours is 
over ana this is extra time. If you do 
not stick to the time factor, we cannot 
conduct the proceedings of the House. 
I am not permitting.. . . . (Interrup· 
tions) No, no, I have asked the Minis-
ter to reply. I will not go back .... 
(Interruptions) This is not the way. 
You must obey the Chair. If you do 
not obey the Chair we cannot conduct 

the proceedings. 

The Minister will please reply now. 

SHRI P. VENKATASUBBAIAH: I 
am bigbly thankful to all the hon. 

Members who participated in this de-
bate startin.1 from our friend ~

in1 to the cPM to the last speaker,. 
Mr. D. P. Yadav. 

15 hrs. 

As I tola you, this amending Bill is 
very limited in scape. Of course, I 
can very well understand the .feelings 

of the .Members with regard to faci-
lities to be provided to them as Mem-
bers o! Parliament. Also Shri Shastri 
Ji pleaded for some more facilities . to 
be provided to the freedom fighters as 
a whole in the matter of raising the 
quantum of their pension as also me-
dical facilities. The hon .. Member also 
said that the widows should also get 
as much pension as the freedom fight-
ers were setting. He has referred to 
a number of points in his speech. 

There is an Advis.ory committee 
constituted for this purpose. Sbri 
Shastri Ji is also a Member. Honour-
able Shri Ranga and Shri Kamalapati 
Ji are also Memberl!l. All the points 
made by him I shall refer to that Ad-
visory Committee. This matter about 
the emoluments or salarie& of Mem-
bers o! Parliament has been debated 
in this House on Shri NJ:ool Chand 
Oaga's motion. The Minster for Par-
liamentary Affairs has taken note of 
those matters which had been r ~d 

time and again in this House. 83, it is 
not as though the Government ia not 
sympathetic or is not considerable sh-
out the genuine demands which have 
been put forward by the Members of 
Parliament. So all those matters are 
being considered. w ·hate.ver ~ 
tions have been made on the floor of 
this HouSe by the Members in this re-· 
gard, though not fully relevant to the 
Bill that is before the House, will be 
taken into consideration. 

Sir, the Minister for Railways has 
informed me that necessary instruc-
tions have been issued to the railways 

to discontinue the realisation of differ-
ence in charges between the 1st Class 
fare and the cost of a two-tier A.C. in 
the Rajdhani Express. The Ministry 
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ol Railways lias already taken some 
.$teps in this regard. This js an im-
po'rtant thing I want to put on record. 

Ths was also a demand made. lin 

the Rajdhani Express the additional 
-sµi-charg-es were being made ·from 
those who travelled by the 2 tier AC. 
They have shown this little mercy to 
the ptrembers of Parliament by this 
action. 

In this c.onnection, I shall be failing 
in my duty if I do non mention this. It 
is our Prime Minster who has intro-
duced the schme of pension to ex-M.Ps. 
in 197"6. For the first time, this am-
~ di  Bill has been introduced in this 
House for giving pension to ex-t-.1I.Ps. 
It is again our Prime Minister who 
has introduced the Swantantra. Sainik 
Samman Pension far the freedom 
fighters in 1972. Our Prime Minister 
·is fully aware of the sacrifices made 
by the Members of Parliament as also 
the freedom fighters who have given 
their best for the freedom of the 
-country. So. Sir, it is our constant 
endeavour to See that whatever facili-
ties: could be provided to the freedom 
fighters will be given. 

Sbri Shastri has given an amend-
ment that this should be applied re-
trospectively from the time the libera-
lised· pension scheme has been intro-
duced. In this connection, I would 
like to point out that those ex-M.Ps. 
who had only a year out of a five-year 
term are entitled to Rs. 300 pension 
alld the ceiling of the pension is Rs. 
500/-. SO, as a ~ d  fighter and 
.as an ex-M.P. if he has a five-year 
term he will get the pension. Shastriji, 
I ·m.av mention such members as: are 
getting two pensions'--Rs. 200 pension 
as a. freedom fighter and Rs. 300 as an 
M.P. for having put in a term of five 
year·s. It is not as though many of 
the Members have been deprived of 
this pension of freedom fighters. Some 
ot.rthem have been dra.wing this. Peo-
ple. like !tanga Ji and myself who 
have put in more than 25 years' Par-
~ r  life in this country may 
be the losers. I had been an. ex-l\{.P. 

for a few months. I have been here 
for the last 25 years. So, for truch 
people, there was ·some difficulty in 
drawing two pensions. Only to re-
move that diftlculty that comes 1n the 
way of those who are drawing Rs. 
500 pension as ex-.M.P.-as a :freedom 
fighter,-they were not eligible to 
draw this pension-I with a view to 
remove this hardship, this amending 
Bill bas been brought before the 
House. 

So I appeal to hon. Members that . 
Government will take all pos!ible 
steps to see that whatever facilities 
are possible are provided to them. 

Sir, about the medical facilities I 
have got a note that almost 11U the 
State Governments have been provi.B-
iilg medical facilities to the "r""e•lom 
fighters. In the case of Andbra· Pra-
desh free medical treattl1ent and. ~i  

commodation in·· Government hospitals 
is "given to all freedom 11.ghters and 
their wives on a par witli MLA..'s. 
With ~  variations all the state Gov-
ernments, viz.,, Assam, Bihar, Gujarat; 
Haryana, Himach.al Pradesh Jammu . , 
and Kashmir, Kerala, Karnataka, Ma-
dhya Pradesh, Meghalaya, Nagaland, 
Sikkim, Tamil Nadu, Tripura, Uttar 
Pradesh, West Bengal and Union 
Territories of Andaman an.a Nicobar, 
Arunach.al Pradesh, Chandigarh Dad-
ra, Nagar Haveli, Goa, Daman and 
Diu, Mizoram and Delhi are providing 
medical facilities to freedom fighters. 
Some of them may not be as liberal 
as States like Andhra Pradesh but .by 
and large all State GQvernments are 
providing medical facilities to free-
dom fighters. If there is anything spe-
cific which is brought to the notice of 
the Government we will certainly 
communicate with the state Govern-
ment arid pr<>vide whatever medical 
facilities are necessarY. 

Sir, mention has' been made about 
veteran freedom fighter, Shri Rama-
nana H Mfshra. Sir, Government is 
very considerate and Gia.aiii was so 

~ i  and liberal that he had 
ftxed financial a sistance trOni Home 
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Minister's discretionary fund for such 
people. About special medical treat .. 
ment . t o be given to Shri Ramanandji 
Mishra l will take it up and do what-
ever• is possible. 

·Sir, this nation cannot afford to for-
get the great sacrifices made by those 
people who have fought for the free-
dom of the nation. Sir. I was surpris-
ed to hear my friend, Shri Girl. In 
this connection I must quote from the 
letter of one of the Opposition leaders 
who baa written me a letter: 

"I don't feel ashamed to remind 
you that you will be cursed by 
-many if you fail to pass the Parlia-
mentary pension amendment Bill in 
, this . Session to enable freedom-
fightef"CUm-ex-M .Ps. to draw their 
freedom fighter pension along w"ith 
Parliamentary pension." · 

Sii: he is a veteran freedom fighter 
J 

and has always been in the Opposition 
who has ri ~  m e this letter. I do 
not know what prompted my hon. 
friend Shri Giri to say all these things. 
Perhaps he did not get the . feel of the 
freedom struggle ai:id was not involv-
~d in the freedom struigle. They 
never anticipated to . become some-
bpQy, to sit on the Treasury Benches 
or. to become Members of Parliament. 
Their sole goal and aim was to get 
this country free from colonial rule 
and to get freedom. 

With these words, I request Sbri 
Ramavtar Shastri and other friends 
who have certain Amendments to 
withdraw th,em. 

We will certainly . do whatever is 
possible. And about the Advisory 
Committee, I will suggest to my se-
nior colleague, Shri Venkataraman, to 
tall the Advisory Conunittee as early 
as possible. 

MR. DEPUTY $PEAKER: Now the 

Question is: 

"Tb.at the Bill further to al)1end 
the Salary, Allowances and Pension 

., 
of Members of Parliament Act,,. 
1954 be taken into consideration .. "· , . . 

The motion was adopted. 

.. 

MR. DEPUTY-SPEAKER: Now w.e 
take up Clause-by-clause 

Clause 2 (Amendment of Section 8A
0

} 

MR. DEPUTY -SPEAKER: Shashiji 
Are you moving your amendment? 

SHRI RAMAVATAR SliASTRI: ~ 

am not moving my amendment. 

MR. DEPUTY SPEAKER: It is not 
• '·' t moved. 

Shri Shamanna. 

SHRI T. R. SHAMANNA: I am mov-
ing my c.:mendment and also spe.altlng 
on it. 

': 

MR. DEPUTY SPEAKER: Now yoii 
may move your d ~ 

' SHR1 T. R. SHAMANNA: Page I;--
after line 12, insert- , ; • 1 

r i~ d further tbat the Swatan-
trata Sainik Samman Pension, shall 
be payable with effect from the· 1sl 
August, 1981." . (2) 

MR. DEPUTY· SPEAKER: Shri'. Ajit 
Kumar Mehta - he is not here. 

Now you may speak on your amend 
ment, Mr Shamanna. 

SHRI T. R. SHAMANNA (Banga-

lore South): Sir, I am thankful· ito · 
Shri Bh,ishma Narain for havina 
brought this Amendment as promi.Setl 
in reply to two or three letters ·that 
I have written to him. 

I was really prompted to send tbts'e 
lett«:rs because some of my friends 
who have become old and bed-ridden,. 
wanted me to bring these thin-to 
the attention of the· Government of :&J..; 
dia. Now hat he haS done tblS. I llm 
thankful for that: · . • ' . 
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ow, Sir, while irraugurating this 
discussion our · hon. · friend from the 
opposition opposed• this measure. I am 
only sorry for this. If my friend had 
participated in the freedom struggle 
he would certainly have supported the 
Bill. 1 think I may not· be mistaken 
when I say this. ·Only those who have 
participated in the freedom struggle 
know. the difficulties and the sacrifices 
which those people underwent. Our 
friend may be a Labour Leadei;. If 
I just tell him, for the last 6 months 
t.he textile mills in Bombay are not 
running crores of rupees are ~  

lost, please ask your labourers to with-
draw the strike and resume work so I• 

that crores of rupees will not be \\'.as-
ted but saved, will he do ~  I am sure 
he will not do it. He referred to so 
many thinJs which I_ will not go into. 

I had the privilege of being in the 
freedom struggle from 1930 to 1947. 
In 1930 I was in Yetawada jail. I was 
~  Yerawada jail for along time. It 
1.s not something about which I wish 
to boast myse"if. Soon after some of us 
went to jail, my father became mad. 
He died in a Mental Hospital. My 
family did rrot intlmate to me the 
death of my father just because they 
thought that I may feel very much 
and worry myself about it. So, they 
did not intimate to me. I was able to 
know it only later. We w.ere all convic-
ted under Martial Law. What happen-
ed was, on account of the Gandhl-
lrwin Pact all were ordered to be re-
leased. In our case, since we were 
arrested under the Martial law, there 
was some delay in. releasing some of 
us. We were released and after some 
months we were asked to go to Kara-
chi Congress where Vallabbhai Patel 
was the President, for the session 
there. It was Mr. Bha5byam, the leader 
of· Karnataka. who told me 'your :fa-
ther is not well'. I may tell you some 
of the sufferings and the sacrifices 
which we were facing then. We were 
in Bijapur Central Jail ·Then we were 
transferred to Yerawada Jail. If I tell 
you one or two incidents you will 
understand the difficulties which we 
underwent. 

. . 
We had open lavatories in these 
jails. If we• sat for more than 2 .mi-
nutes-, the man used to come with a 
dancfa and push us.out $aying •get up;· 
get up'. What I sa_y i~ x:io: exaggeration. 
If you remain more than 2 or 3 minu-
tes, he used to push you out. We al-
lowed our hair to grow; with our hair 
and dadi we used to .go around in Yes-
awada jail. ·The next day the barber 
will come and shave. us. with a razar 
which is not at all sharp. He used 
to shave in such a way that ~ d 
was oozing out like .anything. It is not 
exaggeration; but this is what happen-:-
ed. Some people do not know how 
much sacrifices were made by these 
persons. That is why I am ~rr i  

all these events. 

.  I had the opportunity to participate 
m the No-Tax campaign held at Sirsi-
Sidhapur-Ankola in North Karnataka: 
How many people lost their Louses'?· 
~  many houses were sold in aue-
hon?. In Bardoli in Gujarat, likewise, 
there was a No-Tax· campaigli. Mah y 
houses were sold in audion: : Peo'ple 
were killed due to ~h i  They·. 
sutiered in jail for a long-·time. But 
none of us expected that we will 'ie 
cure Swaraj · one day. It · · wa5 enly 
Mahatma Gandhi's call that brought· rf 
number of people together· who wet"e 
prompted to come forward to fiEtht Joi 
the freedom of .the nabon. ··· ~  · 

. • . . 
AN HON. MEMBER: What about 
t_he amendment? ·. 

MR. DEPUTY-SPEARER: He is talk-
ing about the freedom-movement and" 
certain things ·connected with tlle 
.5ame-at least someUJ,ing .. 

SHRI T. R. SHAMANNA: I am re-
i ~ d of persons like Motilal Nehru, 
C. R: Das, Rajaji. They. were reany 
e.arm.ng a lot. They sacrificed all their. 
earnmgs and plunged into t free-
dom struggle. What ·about the Chief· 
Ministers of the first batch namely 
Shri Rajaji, B. G. Kher, Shukla, Gobind 
Vallabh Pant arid others? They were 
great Chief Miriisters. : ;Even the _ ICS 
~ r  noted for their honesty, fote-
gr1ty and. patrioti!m, used to expre!S 
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~r  1reat admiration and praise . tor 
·· Cliie! Mihist'ers. What excellent 
Chief Ministers ' we had then! What 
sort of Chief Mini.Sters are we having 
Joday? Them ·were great and brilliant 
rctiief Ministers .. at 'fhat time and great 
eaders of the country like Jawaharlal 
Nehru Vallabbhai Patel, Bapu Rajen-

' Prasad, Ab'ul Kalam Azad, etc. 
'They were the great leaders in those 
daYs. They scarificed anything and 
everything for the sake of the country. 
Even in Opposition, Shri Shyama Pra-
sad Mukherjee and Dr. Ambedkar 
-were such giants. I do not know what 
bas happened now. Those days they 
..Prere suffering a lot. Without disres-
:pect to others and without disrespect 
to leaders like Professor Ranga, I may 
state here that after 1947, among those 
wh<> joined the Congress many of them 
elped the British and they came to 
pwer. But those great le.aders who 
crificed everything never anticipa-
ted any benefit when they were fight-
iug .for the sake of the country's free-
om. They did not aspire to be Minis-
.ters ·or even Members of Parliament. 
'The·. only thing is that Gandhiji called 
them. to fight for the freedom of the 
a>Untry. Now, after 1947, after inde-

rid~  we have got new entrants. 
There is no word like the word 'sacri-
fice' in their dictionary. The people 
who have sacrificed, the people who 
supported the British during the free-
om· struggle, hav·e got the only ciim 
Gf grabbing power and amassing wealth 
.as much as possible. They want to 
:get power by adopting any kind of 
method. . Such people are there now. 
1 do not know what will happen to 
eur country. Many such people are 
t the helm of affairs. 

For 17 years, from 1930 to 1947, I 
. ve seen people, particularly to ladies 

1 bow my head, . who sacrificed every-
thing ring freedom struggle. WheR 
~ ~ r hi  went to their house 
in the villages, they used to give shel-
ter and food. They used to help them .. ' ' .. 

in all respects. Those were the days. 
4ol.. .. ~ Now, I am very sorry to express aaaa .. 

we are put to great hardships. I will 
only pray to God that another Gandhlji 
may come and see that our country is 
saved from all kinds of evils and cor-
ruption. 

MR. DEPUTY-SPEAKER: Are you 
pressing for your amendment?. 

SHRI T. R. SHAMANNA: So, under 
these circumstances, it is due to verv 
great sacrifice of thousands that we 
get freedom and got indepnederice 
and now a very small amount of lts. 
7 .5 lakh will be spent for these suffer-
ing lot. I do not know why this was 
opposed by the hon. Member who ini-
tiated the debate. 

Now, Sir, for these "people who have 
sacrificed everything you have to give 
not -0nly the benefit of pension but 
also I want that they should get pen· 
sion retrospectively from 1st August 
1981. I would be very happy if it is 
made retrospective. My appeal to 
my friends is, irrespective of the party 
affiliations, let us all join and fight 
against corruption. Let us work ha'td 
and be patriots. Unless and until we 
work hard our country will not pros-
per. Therefore, let us take a vow now 
and see that no harm is done to the 
country's interest at any time. Ma'v 
god give strength to us and with 
Gandhiji 's blessings let us all work 
together for the country's sake-. 

SHRI P. VENKATASUBBAIAH: Sir, 
I have already explained about his 
amendment. It cannot be taken retiOs-
pecti vely. However, I share the senti-
ments· of the hon. Member who is him-
self a freedom fighter. 

SHRI T. R. SHAMANNA: I am not 
worried about it', Sir ....... . 

MR. DEPUTY-SPEAKER: Nothing 
will go on record. 

(Interruption) • 

----....... ~  

•Not recorded. 

. . 
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SHRI T. R. SHAMANNA: Iseek leave 
of the }'Iouse to withdraw my amend-
~  

The Amendment was, by leave, with-
drawn. · 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Ci.ause 2 stand part of the 
Bill'' 

The M oticm was adopted. 

Clause 2 was added to the Bill. 

Clause l, the Enacting 
and the Title were 
·to the BiH. 

Formula 

arlded 

SHRI P. VENKATASUBBAIAH: I 
beg' ta move: 

"That the Bill be passed." 

PROF. N. G. RANGA (Guntur): Sir, 
I wish to thank the Government for 
having brought forward this Bill. I 

wish to do it on behalf of the freedom 
fighters of our country. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That the Bill be passed.'' 

The motion was adopted. 

15.U hrs. 

CHAPARMUKH-SILGHAT RAILWAY 
LINES AND THE KATAKrrAL-LALA-
BAZAR RAILWAY LINE (NATION-

ALISATION) BILL. 

THE MINISTER OF RAILWAYS 
(Sl{RI P. C. SETHI): Mr. Deputy-Spea-
ker, Sir, I beg to move:* 

"That the Bill to provide for ~h  

acquisition of. the undertakini's of 
the Chaparmukh-Silghat Railway 

'Company Limited in relation to the 
· Chaparmukh-Silghat Railway Linc 

(Nationalisation) Bill 

iand the undertakini"S of the Kata-
kha1-Lalabazar Railway Company 
Limited in relation to the Katakhal-
Lalabazar Railway Line with a view 
to securing the efficient operation 
of. the said Railway lines so as to 
subserve the needs of the north-
eastern areas of India and to protect 
the links of communication between 
the said areas and the rest of the 
country and for matters, connected 
therewith or incidental thereto, be 
taken into consideration." 

The House may recall that while 
presenting the Railway Budget for 
1981-82, a commitment had been made 
that a Bill for nationalisation of assets 
of the Chapannukh-Silghat and Kata-
khal-Lalabazar Railways will be 
brought before the House in due course 
Accordingly, a Bill was introduced in 
the House on 7-9-1981. That Bill is 

before the House now. 

As the House may be aware, these 
two metre gauge lines in Assam are 
connected to the main metre-gauge 
network of the North-east Frontier 
Railway. It is proposed to acquire 
these lines so as to ensure efficient 
services on these lines which are vital 
communication links in the North-East-
ern areas of the country. 

These two lines are at present ae-
ing worked by the North-east Fron-
tier Railway and, therefore, there 
would be no case of staff i ~ ren-
dered surplus or unemployed conse-
quent upon these lines getting nation-
alised. 

The assets of these two privately 
owned railways are, at present, in · fl 
dilapidated condition requiring inten-
sive reaabilitation so as to ensure safe 
operation of train services. Although, 
according to the existing agreement, 
. the owning companies ate to provide 
the resources for undertaking the re-
habilitation of these lineg,1 the private 
companies, for want of financial re-
sources, have been unable to meet 

•Moved with the Recommendation of the President. • 


